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(b) The results of the Survey were pub-
lisbed in Report No. 18 entitled "Survey of 
Carbon Disulphide. Hydrogen Sulphide and 
Sulphur Dioxide Haards in the Viscose 
Ra)on Ind us try in India." The recommen-
dations mainly relate to measures for the 
control of bazards due to tbe toxic chemicals 
in the various processes met with in the 
industry througb sueb arrangements 8S en· 
closure of processes, exbaust arrangement, 
improvement in ventilation, routine estima-
tions of tbe concentration of tbe cbemicals 
in tbe atmospbere, routine medical check 
up of workers, sborter bours of work, use of 

. protective clot bing etc. 

(c) The Chief In'pectors of Factories 
of tbe respective States were requested to 
get tbe recommendations implemented in 
the Viscose Ra)on Factories. 

Food Corpor.lion or India.s 
Producing Agent 

1551. SHRI VIRENDRAKUMAR 
SHAH: Will Ihe Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(~) whether the Food Corporation of 
India has drawn tbe attention of GOVtro-
menl to tbe need 10 make the Corporatioo 
the main procuring agent in place of the 
State G,netnments on the ground that the 
Corpora tion bas to take necessary blames 
for suppl)ing foGdgrains of iofenor quality 
dumped On il by the SUI plus Siales; and 

(bl Government's stand 00 the Corpo-
ralion's request and also the reasons for 
granting permisiioD for procuring inferior 
quality wbeal at bigh prices ignoriog the 
consumer's interest '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD. AGRICULTURE, 
COMMUNITY DEVElOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (8) Yes, Sir. 

(b) It is the Goveroment's policy to ex-
teod the activities of the Food Co 'p"ratioo 
of lodia in tbe field of procurement 10 .he 
maximum exteot possible. However. the 
Precise role of Food Corporation in eacb 
State depeods on the local coodition. and 
the system of nrocurement adopted by the 
State Government. Tbe State Governments 
have beeo advised 10 employ tbe Food Cor. 

poration of India as far as possible aod if 
oecessary to draw up a phased program me 
for making the Food Corporation of lodi. 
the sole purchasing ageoey to the Slat ••. 
The Goveromenl bad decided to purcbase 
rain-affected wbeat which was sligbtly dis· 
coloured but otherwise fit for humao con-
sumption at a discount up to Rs. S per 
quintal in order to protect tbe' interests of 
the farmers. 
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Bombay S .... lon Court Judgement on 
E. S. 1. Doctors 

1553. SHRI K. LAKKAPPA: Wi)) Ihe 
Minister of LABOUR AND REHABILI-
TArION be pleased to state: 

(a) whether Government have taken 
note of Ibe recent judgement of the Bombay 
Session Court deciding E. S. I. doctor a 
public servaot; and 

(b) whether tbese E S. I. doctors emp-
10) "d uoder tbe E. S. I. Scbeme ale so 
declared in the Act? 

THE MINISTER OF LABOUR I ND 
REHABIliTATION (SHRI D. SANJIVA-
YYA .: (a) No sucb judgement bas b.en 
brought to the notice of Government. 

(b) No. 




